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Shri A, P. Jain: How can I do the
accounting, when we do not know
‘what the cost of development is?

Mr. Speaker: He must have known
the acquisition rates . . .

Shri A. P, Jain: No, I do not know.

Mr. Speaker: The hon. Member
wants to know the rate at which the
land had been acquisitioned during
those days.

Shri Mehr Chand Khanna: This
might have been acquisitioned or this
might have been nazul land ages ago.
It is part of old Delhi or New Delhi.
We developed it ten or twelve years
ago, may be, at a cost of As. 10 to
Rs. 12 per square yard; I have no idea
of that whatsoever.

Shri A. P, Jain: We would like to
have a half-an-hour discussion on this.
This is a very vague answer, Neither
the acquisition value nor the total cost
of development has been given.

Mr. Speaker: I can decide only if he
sends me a notice.

Shri A. P. Jain: I shall send a regu-
lar notice seeking a half-an-hour dis-
oussion.

Shri Mehr Chand Khanna: Let me
eomplete my answer with your permis-
sion, This land was developed a long
time ago. The land values have gone
very high, not only in Delhi but in
other parts of the country too, and the
lands have been sold at a fairly big
price, This is the statement that I am
making before the House.

Shri A. P. Jain: The hon. Minister
has not at all answered my question.
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An Hon, Member; We are not able
to follow the Hindi answer.

Mr. Speaker: What can 1 do? If
he does not read out the answer im
Hindi there are objections.

Shri Surendranath Dwivedy: It can
very well be read out by the hon.
Minister of Health.

Dr. Ram Subhag Singh: Me is read-
ing very nicely. Now, the Deputy
Minister may read cut the auswer in
English.

Mr. Speaker: How can a new
Minister get used to roading in Hindi,
if we do not allow him to do so?

Shri Surendranath Dwivedy: Is the
House to be a school for that »urpouse?

Shri Raghunath Simgh: My hon,
friend can understand Hindi very
well,
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Dr. D. S. Raju: (a) and (b). A
statement giving the information is
laid on the Table of the House.
[Placed in Library, See No. LT-1012/
63].

(c) Fourteen persons or firms were
convicted for violating the provisions
of the Drugs and Magic Remedies (Ob-
Jectionable Advert sements) Act during
1961-62, In all cases, fines were im-
posed and no imprisonment was
awarded.
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Shri A. T. Sarma: May I know
whether these rules are applicakle to
ayurvedic drugs also?
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Mr. Speaker: Next question
Shri A. T, Sharma: rose—

Mr. Speaker: Order ,order. Next
qQuestion.
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